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2. To be referred to the Reporter or not ?
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JUDGEMENT(delivered by Shri N.V .Krishnan, Vice Chairman(A).

The applicant is aggrieved by the fact that in

respect of the .iourneys performed by him on his scooter

on official duties for the period from May 1990 upto
June 1992, his T.A. claims have been rejected and he
has been advised to submit a revised T.H. bill only
for bus fare. The beief facts giving rise to this

grievance are as follows;-

1.1. The applicant is a louer selection grade postal
assistant in the Karol Bagh post office. He was sent
on deputation as a Development bfficer, Postal Life

Insurance in the office of the Chief Postmaster General,
Delhi Circle,

1.8 The duties of the Oeeelopment Officer undoubtedly



involve local journoya by raod for canoasaing buainaea^J
for the postal life insurance.

1.3 The applicant had purchased his scooter in October
1982 uith due peripissiun of the cor,petent authority,-for
rendering public service efficiently. His ordinary .ode
of travelling for office uas a scooter uhich cl air. is not
disput ed,

1.4 The applicant performed local journeys by a scooter
and admittedly, he is entitled to claim travelling allouance
He claims this allouance on the basis that he performed
journeys on the scooter.

1 has been rejected by the An.a.1 1.11®"-1 5 This cldltn has otaen i-oj
r<mir,+-c;' office stating

dated 20-8-92 from the second respondents
, for scooter charges for journeys

that the T.h. claim for sco
r nd-T 1 life insurance businesperformed for procuang podal life

deen rejected in vieu of the earlier orders pf
Hu.L1/«P tU)/TK-DO(ia) datsd 16-5-86 uhloh is e

He uas. therefore, advised to submit T.h.
bills claiminjg bus charges.

,.6 The applicant states that the rejection of his T.a.
claim is unuarrantsd because his T.h. claim has to be
alloued in pursuance of the second respondent's letter
datsd 27-10-83 at An.A-3 as also in pursuance of Govt. of
India instructions No.1 belou Supplementary Rules 46.

2. It is in these circumstances that the applicant has
prayed for quashing the impugned An.A-1 and H-2 orders

and to direct the respondents to sanction his T.H. bills

for the period from nay 90 to 3une 1992 and allou the clsim

made in respect of the journeys by scooter,

3. The respondents hav/e fileda reply in uhich it is

admitted that the duty of the applicant required travelling

by road to procure postal life insurance business. However,

as an economy measure the ndditional Pobtipaster General,



• alhi Circla had issued a circular dated 8/12 I^ay 1986^

the substance/uhich has been reproduced in An.A-2 directinQ
that, as an economy measure ,no scooter charges uere to be
allouid to all the Development tfficer (PLI) and all the
officers uars required to charge only bus charges. The
applicant did not claim scooter charges from Way 86 to Way
1990 in pursuance of the orders but suddenly, he has now

, _ Tf i^ stated that the

at.rtad claii^ing s"'"" ==^"36 •
Tn fhe circumstances,

• ef m in force. 1" tne

71 o. .n..Uea .e .eU.r .n. ...
the appli-C'̂ r\^

4. 1" ^ scooter charges,t.oug.
'--^"^^^""":rtheae.rt.ect. XhP-Porth.s,

has submit
onfirn- this positi."-

A r-ounsels on3 Learned cou
. the pleadings made mJ\^gy reiterate ^ „r^nt ant ions.They reiterate contentions.

fully considers

" letter of the second respondent
H.n.d,-3 is s circular*- nfficsrs and aix •-= —

.ddressed to sll the gazet e
X. re like the applicant. mstaff j,_e i~nntainsdlike r ne — x * od -

..Kttention e! Departmen^of''Expen^^^r.;s:i::r;y!Xo i9C3o/vj9-nv.^d^
L1e°5"lS-3-ersnd this-off ice endorsement "PaccUj/
dated 28-3-60 uithin theii:lt"f5f^hl^JSar:lglomLation/hunicipaUtV or
contiguous municipality, etc.. i"
quarters of the Government servant is located;
should normally be performed in the same
Govt. servant performs the journey to his duty point
,• K», h..o f. rains or his oun convevance.

of a superior autnority snouio oe uutamed. Recently
some cases have been brought to the notice of this
office that journey is generally performed by special
means of conveyance as a matter of routine. The

1_. 1_ . ^ 1 _^ ^ .aJ _ ^ ^ ^ ^ M. M W. « <1. ir> T n

utine. The

higher conveyance except under exceptional circumstances
to be explained while making claim for reimbursement.
It is enjoined upon all concerned that the instructions
contained in Directorate letter referred to above will
be strictlv adhRmrl fn io m



7. The authority for reimbursing the cost of hiring

conveyance for journeys within 8 kilometres of headquarters

in contained in SR B9» Suamy's compilation of FRSR Pa^t II

Travel Allowances (11th Edition) may be seen for this SR

and Govt. of India's orders thereunder. The Delegation

of Financial Powers Rules 1978, indicates the authorities

to whom the power to sanction conveyance charges h-is been

delegated. The rules, orders and restrictions subject to

which the sanction can be given under the DoP Rules, are

mentioned in Col.4 against Si.No.3 "Conveyance hire" of

the Annaxure to Schedule U of those Rules^which relates

to "Powars of incurring contingent expenditure." Item 6

under Col.4 contains ' Notes'. The aforesaid Swamy's

compilation gives the relevant details on pages 98 to 101.

31.No.(vii) it (viii) of the'General Notes' state as follows:-

"7(a)- Officers of group A service may be allowed
reimbursement of taxi or scooter or bus fare as
the case may be; and the officers of Groups B,C & D
service may be allowed reimbursement of scooter or
bus fdfa as the case may be".

XXX

(8) Officers using their own conveyance for
journeys in public interest within the municipal
limits of the city in which their headquarter is
situated may claim reimbursement at the rates
notified by the concerned Director of Transport,
for taxi or, as the case may be, for auto rickshaw
plying in that city".

The entitlements to mileage have been revised from 1-11-86

and are contained in the Government of India's order dated

10—4—87 under S.R.46 at pages 45, 46 of the aforesaid

Swamy's compilation. This order clarifies the entitlement

for such journeys for officers in different pay ranges.

8. It is clear from these instructions that the applicant

has a right to travel by scooter and claim T.A. for such

local journeys.

9. The question is whether this right can be curtailed

by an authority other than the Govt. of India. The An.2

letter relied upon by the respondents is issued by the

Additional Postmaster General, noi^.,- ..u» _-eneral, Delhi who is, obviously.



a subordindte of the Govt. of India. That authority cannot

curtail the privslege given by the Govt. of India,

10, In the circumstances, I find that the rejection of

the applicant's claim is unauthorised, I, therefore, quash

the An,A-1 order and declare that the applicant is entitled

to claim scooter charges in his T.A, bill for the journeys

performed by him from May 90 to June 92, notwithstanding

the impugned Hn,a-2 order which, in so far as this

application is concerned, shall be deemed to be quashed,

11, I further direct the second respondent to sanction

the T,H, claim in accordance with the above declaration

within a period of two months from the date of this order.

No orders as to cost.

( N.^KRIoHNAN )
Mice Chairman (a)

7-6-93


